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Rajya Sabha

" NOTIFICATION UNDER ~ Awbika  PRaDLsH
nwmmm Ker 1968,

THE MIN!STER OF WORKS AND
HOUSINGH (SHRI BHOLA PASWAN
SHASTRI): I beg to lay on the Table a
copy of Notification No. G.O:Ms. 632
published in Andhra Pradesh Gazette dated
the 8th September, 1972 making certain
amendments to the Andhra Pradesh Mum-
cipal Councils (Conduct of Elction)
Rules, 1965, under sub.section (2) of
section 327 of the Andhra Pradesh Muni
cipalities Act, 1965, read with clause (c)
(iii) of the Proclamation dated the 18th
January, 1973 issued by the President in
relation to the State of Andhra Pradesh,
together with an explanatory memoran-
dum. [Placed in Library., Ses No. LT-
5230/73.]

NonricaTion UNDER ESSENTIAL COMMO-
DITIES ACT, 1955

THE MINISTER OF STATE IN HE
MINISTRY \OF AGRICUIL TURE
(PROF. SHER SINGH): I beg to lay on
the Table a copy of Notification No. S.0.
394(E) (Hindi and English versions) pub-
lished in Gazette of India dated the 13th
July. 1973, making certain amendment to
the Delhi, Meerut and Bulandshahr Milk
and Milk Products Control Order, 1973,
umjer sub-section (6) of section 3 of the
Essential Commodities Act, 1955. [Placed
in Liprary. See No. LT-5231/73.)

13.33 hrs.
MESSAGE FROM RAJYA SABHA

-SECRETARY: Sir, 1 have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provisions of
sub-role '(6) of rule 186 of the Rules
of Procedure and Conduct of Business
m the Rajya Sabha, I am directed 1o
return herewith the Manipur Appro-
priation Bill, 1973, which was passed by
the Lok Sabha at its sitting held on the
24th July, 1973, and transmitted to the
Rajya Sabha for jts recommendations
and to state that this House has Do
recommendations to make to the Lok
Sabha in regard to the said Bill.”

13.4 h!-
ELECTION TO COMMITTEE

ALL 'INpiA COUNCIL FOR TECHNICAL
EDUCATION

THE DEPUTY MINISTER IN THE
MINISTRY ©OF BDUCATION AND
SOCIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to move.

“That in pursuance of clause i(g)
of paragraph 3 of the Ministry of
Education Resolution No. F. 16-10/44-
E. II1. dated the 30th November, 1945,
the members of this House.do proceed
to elect, in such manner as the Spcaker
may direct, two members from among
themselves to serve as members of thc
All India Council for Techmical Edu-
cation for the next term of three years,
subject to the other provisions of the
said Resolution.”

it wy foad  (arer ) @ wewer
wged, akw 7 3 aAwifal o
FEr =, wfmmr o7 g w5
nfeqr wT FT N | ST ¥ qw
dgeor WY FY A wr A% | &€
wfersr & & wmar o & ag ¥
FT OWEAT & A T ¥ 7 W
FHfqt a1 mmer feewTr wwen
g? (swmam )

waw wfitta : & s g o
WO SMACE AFTE @ §1 5
6 wfee € s & wad
fewgsmm & femwr &1 &t @
e qfEa @1 @ g

MR. SPEAKER: Thé question is:

‘Thet in pursusmes of tlavse i(g) of
Paragraph 3 of the Ministrty of Edu-
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fMr. Spesker]

wation Resalution No, ﬁ. 16-10]44-E.
I, dated the 30th , 1945,
the members of this House do proceed
to elect, in such manner as the Speaker
may direct, two members from amang
themselves to serve as members of
the AR India Council for Technical
¥dueation for the mext term of three
years, subject to the other provisions of
the said Resolution.”

The motion was adopted.

SHRI S§. M. BANERJEE (Kanpur): 1
want to raise,...

MR. SPEAKER: After my observa-
tions, I do not think that it is neces-
BRIY. ...

SHRI S. M. BANERJEE: 1 want to
raise the whole thing. Kindly permut
me to raise it.

MR. SPEAKER: This motion was re-
-ceived from Shri Banerjeg and then Shri
Chavdp and them Prof Madhu Danda-
vate and Shr1 Jyotirmoy Bosu J allowed
the first one

SHRI S. M. BANERIJEE: Kindly per-
mit me to raise it, because many facts
Thave pot been brought to light ...

MR. SPEAKER: This Imd already been
rased. The notice under rule 377 was
included in that. After the statement
rcomes, we shall take it up later on.

SHRI S. M. BANERJEE: The only
_thing is this. When Shri Vajpayec and
-others rained it, something was heard and
something was not heard, and something
was written and something was not
wrtten. I do not know what hus been
written. The other dJay also, when Shri
Jmkmynmmmn,m...d
that he was entitled, but everything did
not come and only your amswer came on
the record. This is what is  actually
happening,

s"llllYll'limﬂ:ialnattarmjunttvm
minutes? Nothing is going to be lost by
it. Since vou have permitted me, and my
mame has come on the Order Paper, how

can I be expunged? I am shows under
Jdtem 7A,

“FULYH0, 1078
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mm: It may be there om
the Onfer Paper, but um: had
ubwdmud%t:w&cm

¥
./ SHRL S, M. BANHRJEE: Biy when
vou allowed it, it did not come on the
record. ...

MR. SPEAKER: The hon. Member has
got to wait for some time. " T ~hall be
sending it to the Home Minister.

o wew fagrd wredd (feme) ¢
weuw WETEH , §W AMI N FVHOAY
wery & F ot agr § wr ag (e
T nar {7

MR SPEAKER: Part of it nas Leen
written

SHRI S. M BANERIJEE: Kindly

allow me to raise this

lﬂmﬁzrﬁ wragst ag'?
ueRA WY, —G,i?rqﬂarn aar
feear @ 9 wwmifandEr wr wiv
forar a7t ? oy W wwer
E ...

MR. SPEAKER: When he raised thes
question, I said that I would be sendmn
it to the Home Minister.

it e faw (FqETT) Wi
¥ 7y Y wgr Wi e o $O T AW A
wgr & ag W 9w W W faw sna

[oit waw fagrdt wodelt : Ay,
R WY, I MoF T Ay
qafsr § f& gev 0 gB AW
W g fawr A

MR, SPEAKER: This will be taken
from the taperecorder.

SHRI PH.OO MODY (Godtra): If

may make a suggestion, nothing should
ever be left out from the reconds,



